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If you find that the Public Accounts 
Committee canTlot legitimately do 
justice to the consideration of the 
entire 1965 Audit Report within a 
short period, I am sure, the Special 
Audit Report contained in Chapter IV 
of the 1965 Report could be con-
veniently considered by the Public 
Accounts Committee within two or 
three weeks. In this case, the report 
could be placed in the next session 
of the Assembly scheduled to meet 
on the 29th of next month. 

Since this report was called for at 
your instance, it is only right and 
proper that the present Public 
Accounts Committee under your 
Chairmanship should consider It, and 
not leave it over till March next year 
to a new Committee. I !ruBt that you 
would. recon.id.er your dec:ialon. In-
ordinate delay woWd. be .,ainA 
public interest. 

With kind regards, 

y Ot ~  riftc""elll, 

(Sel) S. TalPATHr. 

SIIIII R. N. SlNCIH 0.0, MLA. 
Leader 01 the Oppoaition and 
C'hainnan, Public Account. 
Committe .. , OriIB4, 
Bhuba ..... ~  

8bri Suread ........ tb Dwiyed:r (Ken· 
drapara): Sir, it would have been fair 
on his pert to have reproduced his 
reply to the Chief Minister. 

Mr. Speaker: Tba t reply has been 
attached to that statement. 

8brl Sureudranath Dwtyed:r: No, 
Sir. He has only referred to the 
letter of the Chief Minister to the 
Leader of the Opposition. The letter 
of the leader of the Opposition to the 
Chief Minister-he has sent a reply 
also-should be placed on the Table 
of the House in all fairness. 

·Published in Gazette of India 
dated 8-12-e5. 

Mr. Speaker: Has he got tbat? 
(Interruption). Order, order. 

12,31 brs. 

BUSINESS ADVISORY COMMl'l"1'D 

FORTY -SECOND RoPORT 

Sbri Rane (Buldana): I beg to. 
move: 

''That this Houle agree. with 
the Forty-second Report of the 
Busine.. Advisory Committee 
presented to the House on the' 3rd 
December, 1965." 

Mr. Speaker: The question is: 

"That this House alP'ees with 
the Forty -second Report of the 
Business Advisory Committee 
presented to the House on the· 
3rd December, 19116." 

The _ion ........ ClCiopeed. 

11.11 hnL 

DISPLACED PERSONS (COMPEN-
SATION AND REHABILITA-
TION) AMENDMENT BILL· 

'!'be Minister of BebaltUitation (Slut 
T:rarU: I beg to move for leave to 
introduce a Bill turther to amend the 
Displaced Persons (Compensation anol 
Rehabilitation) Act, 1954. 

Mr. S .... er: The question is: 

"That leave be rranted to Intro-
duce a Bill further to amend the 
Displaced Per!lOl\s (Compen.atlan 
and Rehabilitation) Act, 1954." 

The motion WBI adopted 

8br1 T:rart: I introduce the Bill. 

Extraordinary, Part II, Section 
. , 


